21 TEM NO. 19 COURT NO. 11 SECTION | VB

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil)...... /2011
(CC 4805/ 2011)
(From the judgenent and order dated 07/05/2010 in CWP No.
10396/ 2004 of The HI GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)
PRAHLAD SI NGH & ORS. Petitioner(s)
VERSUS
UNION OF I NDI A & ORS. Respondent ( s)

Wth I.A 1l (Cdelay in filing SLP and office report)

Date: 18/03/2011 This Petition was called on for hearing today.

CORAM :

HON BLE MR, JUSTICE G S. SI NGV

HON BLE MR JUSTI CE ASOK KUVAR GANGULY
For Petitioner(s) Ms. Rani Chhabra, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng

ORDER
I ssue notice, returnable in four weeks, on
t he speci al | eave petition as wel | as on t he
application for condonati on of del ay. Dasti,
addition, is pernmitted.
Noti ce be served upon Addi ti onal Advocat e

General representing the State of Haryana.
Li st on 15.4.2011.

(A. D. Sharma) (Phool an Wati Arora)
Court Master Court Master

in



